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T feameT i< ang = srerar A

T3 feeett, 13 3vrea, 2024
WA fRamar i< e sreraar ave (Ao i swawn) (Fenas) fRAfqa, 2024
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fafaaw, 2024 21

(2) T TSI § 3eh THTAA T ATLE HT TG i |
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ooy st fRaTeT @ ovew sterwar are (e T seeon) fAfREm, 2017, s F e,
T, WA I, @ 4 &, 239, aE 12 9, 2017 & wfdegzar €. o ft.6.3518./2017-
18/STT.UA. /3,251,011 T A 12 5, 2017 &1 THRIAT 60 T0 o 37 398 Afae Farre
AT & OIS, AT, AN 3, @e 4 #. 305, qRrE 14 94, 2022 # Steg=«r
T, oS &1 ArE./2022-23/5. U /M. 251,087, aTE 14 S, 2022 FWRT THIT AT
ATt o< onvere steqwar v (RLreqor o< srearwon) (Ferrer) fafaam, 2022 g fBrar = o |

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
NOTIFICATION
New Delhi, the 13th August, 2024
Insolvency and Bankruptcy Board of India (Inspection and Investigation) (Amendment) Regulations, 2024

No. IBBI1/2024-25/GN/REG115.—In exercise of the powers conferred under sections 196, 217, 218, 219,
220 read with section 240 of the Insolvency and Bankruptcy Code, 2016 (31 of 2016), the Insolvency and Bankruptcy
Board of India hereby makes the following regulations further to amend the Insolvency and Bankruptcy Board of
India (Inspection and Investigation) Regulations, 2017, namely: -

1. (1) These Regulations may be called the Insolvency and Bankruptcy Board of India (Inspection and Investigation)
(Amendment) Regulations, 2024.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Insolvency and Bankruptcy Board of India (Inspection and Investigation) Regulations, 2017, in regulation 13,
in sub-regulation (2), for the words “thirty-five days of the date of the issuance of the show-cause notice”, the words
“sixty days from the due date for receipt of reply to the show-cause notice” shall be substituted.

RAVI MITAL, Chairperson
[ADVT.-111/4/Exty./386/2024-25]

Note: The Insolvency and Bankruptcy Board of India (Inspection and Investigation) Regulations, 2017 were
published vide Notification No. I1BBI/2017-18/GN/REGO011 on 12" June, 2017 in the Gazette of India,
Extraordinary, Part 111, Section 4, No. 239 dated 121" June, 2017 and were last amended by the Insolvency and
Bankruptcy Board of India (Inspection and Investigation) (Amendment) Regulations, 2022 published vide
Notification No. IBBI/2022-23/GN/REG/087, dated the 14™ June, 2022 in the Gazette of India, Extraordinary,
Part 111, Section 4, No. 305 on 14" June, 2022.
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